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Opening of Branches of Commercial Bunks in 
Madhya Pradesh

3825. KUMARI PUSHPA DEVI 
SINGH ; Will the Minister of FINANCE 
be pleased to state :

(a) the number of branches of various 
coniroercial banks opened in Madhya Pradesh 
in the last three years ;

(b) whether steps have been taken to 
incrihuw the bank branches in 1984-85 ;

(c) if so, the number of more branches
of various commercial banks proposed to be 
opened in diflferent Districts of Madhya 
Pradesh in 1984-85 ; «

(d) whether the banks branches opened 
in the tribal areas of the State of Madhya 
Pradesh are very inadequate ;
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(c) if so, the steps taken to open more 
number of branches of various commercial 
banks in tribal areas in Madhya Pradesh : 
and

( 0  the guidelines issued by Oovernmeni 
to various commercial banks therefor and the 
details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) During 
the 3 year period from January 
1981 to December 1983, commercial 
banks opened 965 branches in Madhya 
Pradesh.

(b) and (c) The current branch licensing 
policy covers the period April 1982 to March
1985. It aims to achieve a coverage of one 
bank branch, on an average for a population 
of 17,000 in the rural and semi-urban areas 
(on the basis of 1981 census) by the end of 
March, 1985. To achieve the above objective.

693 additional bank offices were required to 
be opened during the policy period in rural 
and semi-urban areas of Madhya Pradesh 
According to available information, 822 
centres have so far been allotted to banks 
for opening branches in the State before the 
end of March 1985.

(d) to (f) The Reserve Bank of India 
maintains data relating to the branch network 
of commercial banks on a districtwise basis 
and do not have details regarding tribal areas 
separately. The available data regarding the 
network of bank offices as at the end of 
September 1983 in the districts of Madhya 
Pradesh having significant concentration of 
tribal population is set out in the attached 
statement.

The broad estimates worked out by the 
Reserve Bank of India regarding the number 
of branches required to be opened for 
obtaining the stipulated level of banking 
coverage in the aforementioned districts are 
also indicated in the same Annexe.

Statement

Statement showing branch network o f commercial banks as on BO.9.83 in districts o f  Madhya 
Pradesh having a significant concentration o f Tribal Population

SI.No. District Bank offices in the
Districts as on 30 September 1983

Rural Semiurban Urban/
Metro
politan

No. of additional 
offices required to 
be opened at rural 

Total unbanked centres 
as per the guide
lines issued by 
Reserve Bank of 
India under the 
New Licensing 
Policy for the 
period April 1982 
to March 1985

1 2 3 4 5 6 7

1. Balaghat 41 9 — 50 24

2. Bastar 77 9 — 86 19

3. Betul 31 13 44 12
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4. Bilaspur 104 26 9 139 27 .

 ̂ 5. Chhindwara 43 19 — 62 11

6. Dhar* 66 13 ‘ — 79 —

7. East Nimar 37 15 12 64 7

8. Jhabua .42 7 — 49 15

9. Mandia 29 8 — 37 27

10. Raigarh 50 7 — 51 45

11. Seoni 23 8 —
p

31 17

12. Shahadol 42 5 - 47 25

13. Surguja* 101 6
' IV

107 —

♦ The average population per baok oflScc in respect of ruraljsemi-urban areas in 
the District of Dhar and Surguja was less then 17,000 (1981 census).

Transfer of Defeoce land at Aaansol Pulo 
Ground and Sadhanpur Camping Ground at 

Burdwan to Govt, of West Bengal

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRl K P. 
SINGH DEO) : (a) Yes, Sir.

3826. SHRI SUSHIL BHATTA- 
CHARYYA : Will the Minister of DEFENCE 
be pleased to state :

(a) whether he has received a letter No. 
6372-PSM|Rev dated 2 July. 1984 from the 
Minister of Land and Land Reforms 
Department^ Government of West Bengal 
about transfer of Defence Land at Asansol 
Polo Ground and Sadhanpur Camping 
Ground at Burdwan to the State 
G overnm ent;

(b) whether his Ministry is taking steps 
to transfer these lands to the State Govern
ment expeditiously ; and

(b) and (c) Requirement of land at 
Sadhanpur and Asansol for Defence 
purposes has since been reviewed. In 
Sadhanpur Camping Ground* no land will 
be available for transfer to the State 
Government as it is to t>e utilized for meeting 
Defence requirements. In Asansol Polo 
Ground, out of total area of 23.21 acres, an 
area of 11 84 acres of land only is available 
for transfer to the State Government subject 
to valuation of the land by the Defencc 
authorities being accepted by the State 
Government. ^

Posting of Section Officers (A/Cs) from one 
Command to another

(c) if so, when the possession of these 
lands will be handed over to the State 
Government ?

3827 SHRI RAMAVATAR SHASTRI : 
Will the Minister of DEFENCE be pleased 
to state :

2 31 4 5 7




